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SHRI CHITTA BASU (Bsrasat): I
have given an adjournment motion. ..

MR. SPEAKER: That is not allowed.
I have not allowed.

PROF. MADHU DANDAVATE (Raja-
pur): What happened to the privilege
motion which was kept pending?
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CALLING ATTENTION OF MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISPLACEMENT OF

HARIJANS AND TRIBALS DUE TO

ACQUISITION OF THEIR LANDS

FOR VARIOUS COAL PROJECTS IN
BIHAR

MR. SPEAKER: Shri Ranijit Singh.
Not here. Shri Ram Swarup Ram.
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to land acquisition in Bihar (CA)
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRj] VIK-
RAM MAHAJAN): Sir, as the Honour-
able Members are aware, for meeting
the increasing demand of energy and
other requirements of the country, we
have to increase our coal production.
Accordingly a target of 144 million
tonnes of coal production has been
fixed for the terminal year of the
Sixth Plan, for Coal India, For
this, all the subsidiaries of Coal
India will have to take up 3 num-
ber of new projects which will re-
quire acquisition of lands. From
January, 1980 to  February, 1981, 21
projects with targetted production of
31 million tonnes and investment of
Rs. 400 crores have been cieared.
During the year 1981-82, 35 proposals
with a production capacity of 38 mil-
lion tonnes and investment of Rs. 960
crores will be in hand,

Three subsidiaries of Coal India,
namely, Central Coalfields Litd., Bharat
Coal fields Litd., and Eastern Coalfields
Ltd., which are working in the distriets
of Dhanbad, Palamau, Hazaribagh and
Ranchi, are acquiring land for their
new opencast as well as underground
mines in these districts. These lands
are acquired either under the Coal
Bearing Areas (Acguisition and De-
velopment) Act, 1957 or under the
Land Acquisition Act, 1884 or hy direct
negotiations with land-holders. Since
this Government has come to power
matters of land acquisition are always
dealt with in  consultation with the
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State Govermmment. This is specially
so with regard to matter of quantum
of compensation which is finalised
according to the advice of the Slate
Government. We are depositing
money with the State Government to
give to land losers their compensation
as quickly as possible. We are also
trying to rehabiiitate the land losers
to the extent possible in consultation
with the concerned State Government.
BCCL norm in this matter is to give
one job for 2 acres of paddy land or
three acres of non-paddy 1.nd. How-
ever, it is very difficult to have any
hard and fast rule in this matter
though, as I have mentioned, we would
like to settle this matter in consulla-
tion with the concerned State Govern-
ment. For the national interest, we
have fo come to some sort of under-
standing with the State Government,
and in this matter I am prepared to
te guided by the State Government,
but it won't be possible for us to offer
Jjobs to all the land losers at one time.
Il has to be done in a phased manner.
It is true that as we go for new niining
projects or extension of the existing
mines we will require more peopie for
doing the job, but it has also to bLe
bome in mind that in order 1o increase
production, to which there is no alter-
native, we have to undertake moderni-
sation and mechanisation of mines.
This will naturally limit the scope of
any large scale employment ai one
point of time. Besides, Coal indusiry
caanot be allowed to  become an un-
remunerative  industry indefinitely.
This applies to the open-cast mines and
also the underground mines, We have
to adopt a policy which while heing
acceptable to all concerned should also
be in the larger national interest.

12.08 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
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THE MINISTER OF ENERGY (SHRI
A. B. A, GHANI KHAN CHAUDHURI):
1 would like to mention that the coun-
try's output per man shift ut the pre-
sent moment is 0.70. It is expected to
increase in 1984-85 to 120 per man
shilt per tonne. This output per man
shift iy very low. Ia the U.S.A. it is
3.70 tonnes to 20.7 and in the United
Kingdom it is 14.7 to 10.5. This means
that we have to employ more mechanis
sation and all that We have also to
improve the mines and modernise them
with the latest technique. I quite
agree with the hon. Member that hu-
man asgect has to be looked into and
as I have said in  these matlers we
would like to be guided by the State
Government specially with regard to
the tribals and harijans. We are pre-
pared to give special attention to this
aspect of the matter. 1 will only re-
quest the hon, Member to remember a
smal] point that giving jobs to all ihe
land losers at a fime would no’ possi-
ble. Buf as we explained, in phases,
we will be able to give jobs to them.
very shortly I am visiting Patna and
T would again have a dialogue with the
Chief Minister and also have consulta-
tion with the State Government so
that we settle the claims,
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SHRI A. B. A. GHANI KHAN CHAU-
DHURI: So, far as the land rules are
concerned, naturally consultations
with the State Government is necessary
and it is ior the State Government to
acquire the land on our behalf, We
cannot do that ourselves. Wa have to
take the State Government into confi-
dence,
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SHRI A. B. A. GHANI KHAN CHAU-
DHURI: I have categorically seid that
whatever may be the norms of the
‘Government. e.g. BCCL’'s norm In this
matter is to give one job for two acres
of paddy land or three acres of non-
paddy land—we are putting aside this
norm. We are creating a new norm in
consultation with the State Govern-
ment. We are asking the State Gov-
ernment and we ourselyes—as to whom
we should call Jand losers. Suppose
some body has one kaitha. Shall we
call him land loser? But I can gssure
the honourable gentleman that for
Harljans, we will give special attention.
I have repeated this. For Harijans,
Advasis and backward classes, we willl
give special attention. There is no
doubt about it. And I will create a
special norm for them.

12.21 hrs.

ELECTION TO COMMITTEE

CocoNur DevELOPMENT Boamp

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION AND
IRRIGATION (RAO BIRENDRA
SINGH): I beg to move the fcllowing:

“That in pursuance of sub-section
(4) (e) of Section 4 of the Coconut
Development Board  Act, 1679, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, two riembers from

. among themselves to serve as mem-
ber of the Coconut Development
Board, subject to the vther provisions
of the said Act.”

MR. DEPUTY-SPEAKER: The ques-
tion 1s:

“That in pursuance of sub-section

{4) (e) of Section 4 of the Coconut

Development Board Act, 1979, the

members of this House do proceed to

elect, in such manner as the Speaker

may direct, two members from

among themselves to serve as mem-

‘bers of the Coconut Development

. Beard, subject to the other provisions
©f the said Act.”

The motion was adopted.

12.23 hrs.
BUSINESS ADVISORY COMMITTER
THIRTEENTH REPORT .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to move:

“That this House do agree with
the Thirteeth Report of the Busi-
ness Advisory Committee presented
to the House on the 9th March, 1981.”

MR. DEPUTY-SPEAKER: Substitute
motion by Shrimati Pramila Danda-
vate. She is not there. Shri Satya
Narain Jatiya is not here.

DR. SUBRAMANIAM SWAMY (Bome=
bay North East): I have also a sub-
stitute motion. I have written. I
have given three points.

MR. DEPUTY-SPEAKER: Your sub-
stitute motion is negative in character.

DR. SUBRAMANIAM SWAMY: can
i say a few words?

MR. DEPUTY-SPEAKER: No. You
must help me. I can go only accord-
ing to the rules. I have no powers to
break the rules. I am not permitting
you.

(Interruptions)

DR. SUBRAMANIAM SWAMY: 1
know you are not permitiing me. That
I know. But [ have a point of orcer.
How can you mnot allow a point of
order? .

MR. DEPUTY-SPEAKER: What is
your point of order? :

DR. SUBRAMANIAM SWAMY: 1
wani to be very reasonable, and I also
admit my error in making a small
technical error. I just want to bring
this to your attention: when a Mem-
ber feels cheated, you have to protest
him. Now the Valdyalingam report,
Gold Auction etc.—we here everything
in the newgpapers. What is this Huzge
meant for? Then there i5 the Special



